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in Section will be thrown out of em-
ployment because of electrification
schemes? I ask this because the reply
that the hon. Minister of State gave
to Mr. Kumaran's question was beauti-
fully vague.

Sarr RAM SUBHAG SINGH: It
definiteness means that we should
transform the temporary projects into
permanent projects, then my reply
was more beautifully vague, but no
assurance can be given that any pro-
ject can last for perpetuity because
the project authorities are interested
in completing the projects as expedi-
tiously as possible and that will be
our policy.

SHrt ARJUN ARORA: I am afraid
the hon. Minister has not understood
my question

Mgr. CHAIRMAN: You put it more
beautifully.

Serr ARJUN ARORA: I do not
want any assurance about the tempo-
rary people. What I had in view was
the people employed in the Mechani-
cal Engineering Works of the Rail-
ways being made permanent emplo-
yees.

Surr RAM SUBHAG SINGH: For
instance, the General Manager of our
Electrification Project and several
other personnel who are handling
these projects are permanent emplo-
yees. But I might say that our sym-
pathies are in no way less than the
sympathies that might be there in the
mind of the hon. questioner, and we
will continue to be liberal in that
regard.

Sur1 D, THENGARI: Now that
scientific methodg 'of job analysis are
available, will the Government care
to introduce a scheme for the fixing
of pay scales?

Sarr RAM SUBHAG SINGH: Yes
Sir. More and more we will go on
depending on scientific methods of
job analysis in this problem.

Sart P. K. KUMARAN: The hon.
Minister has again not wunderstood
even after Shri Arora
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Mgr. CHAIRMAN: Because the ques~
tions are alse beautifully vague.

Surt P, K. KUMARAN: Because
electrification of the installations,
engines and other things will be in-
troduced in the maintenance estabw
lishments, which are now mechanical-
ly managed, the mechanical staff
there will be redundant, such staff
will become surplus. What steps are
being taken about them? That was
my question, it was not regarding
project employees.

Sarr RAM SUBHAG SINGH: We
know each other. The hon. questio-
ner knows me and I also know him,
It is not a question of not understand-
ing what he is trying to hit at. But
about these mechanical personnel who
are there, it can never be our inten-
tion to make the surplus but some-
timeg it becomes like that. We do
our best and we will continue to do
our best to absorb them. .

Mr. CHAIRMAN: The only hope is
that the best would be good enough.
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*650. Sert R. K. BHUWALKA:
Will the Minister of CoMMERCE be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to page 51

of the Annual Report of the State
Trading Corporation for the year
1963-64, wherein a deficit of Rs.

27,66,315:20 paise has been shown in
respect of the purchase and sale of
cement;

(b) if so, what are the causes of
this deficit; and

(c) what steps have been taken by
Government to avoid such deficits in
future?]

Tue MINISTER or COMMERCE
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(b) A Statement is laid on the Table
of the House.

(c)- The uniform selling price has
since been revised upwards. It is ex-
pected that this will obviate any de-
ficit.

STATEMENT

The State Trading Corporation has
been entrusted with the sale and dis-~
tribution of cement as Agent of the
Government of India on a commission
basis. The cement is sold at a uni-
form selling price on f.o.r. destination
station basis throughout India includ-
ing even distant parts like Assam,
Himachal Pradesh and Jammu and
Kashmir. The uniform selling price is
also fixeq by the Government of
India under the Cement Control Or-

(Surt MANUBHAI SHAH): (a) Yes, | der. The price prevailing during the
Sir. year 1963-64 is indicateq below:—
Price pre- Price pre-
vailing from vailing from
1-3-63 1-6-63
to 31-5-63 tO 30-6-64
Rs. Rs.
Ex-Works Price 71:00 7425
Average freight 19°50 2100
Contingencies . . 0.70 0.35
Sales Tax . . . . . . 020 ..
STC’s remuneration . . . . 0+60 0-40
Rebate to DGS&D . 0-50 0°50
Selling Agents’ remuneration 1-50 1:25
TorAL . 9400 97°75
The ex-Works price of different ce- | of India have allowed the cement
ment units in India is fixed by the | producers incentive bonus on the

Government of India on the recom-
mendation of the Tariff Commission.
The ex-Works price provided in the
uniform selling price is fixed by the
Government on the basis of average
ex-Works price of various cement
units.

The demand for cement in the coun-
try is far in excess of the supply. As
a step towards obtaining optimum
production of cement, the Government

+[ 1 English translation.

quantity of cement produced in ex-
cess of the installed capacity. The
Government of India have also grant-
ed subsidy to some of the cement
producers who have switched over
from coal to furnace oil. As a result
of increased expenditure on account
of incentive bonus payable to the
producers for higher production and
also for payment of subsidy for
switching over from coal to furnace
oil, payments to the manufacturers
exceeded the quantum of ex-works
price provided in the uniform selling
price. The deficit was caused by the
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fact that the liability for incentive

bonus and subsidy ‘could not be esti-
mated accurately.

The expenditure on freight also
showed an upward trend due to lon-
ger leads consequent upon the urgent
heavy demand for cement in the
Assam region and also larger sea
movements to meet the demand in
Calcutta and Bombay regions. In
spite of efforts to avoid longer leads,
the expenses on freight exceeded the
element provided in the uniform sel-
ling price. It may also be stated that
the railway freight on cement was
increased subsequent to fixation of
the uniform selling price of cement.

It was on account of the above ex-
penses which could not be estimated
with accuracy that the purchase and
sale of cement by the S.T.C. resulted
in a deficit.
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w¥ yigdz  feq weqer ar ofeerw vate trade that they wanted to set
-~ - N up a parallel organisation in the
;f'é’ﬂ FERT Q% T FHIE T HTH F event of decontrol just like the ST.C.

A TR g FT T &

Serr 1. K. GUJRAL: Sir, when the
scheme was originally started we
were importing cement to equalise the
prices of imported cement and the
indigenous cement. Now that the im-
ports have ceased and now that there
is shortage and cement is being con-
trolled by civil authorities also, may
I ask the hon. Minister where jig the
necessity of continuing the scheme

.through the S.T.C.7 Why should it
not be scrapped?

Surt MANUBHAI SHAH: The
scheme of the S.T.C, is all the more
necessary. If the hon'ble Member feels
that different places may pay differ-
ent prices from Rs. 60 a ton in the
north of Gujarat to Rs. 500 a ton in
Kashmir, then certainly his sugges-
tion will be welcome. But if every
part in this country is to be served
alike for supply of cement, whether
it is nearer the producing centre or
at distances like in Assam, then this
is the only way to canalise,

Surr SANTOKH SINGH: Since the
Minister of Industry is also here, as a
result of the discussion the other day
in connection with a Calling Atten-
tion Motiony by Shri Gujral and my
disagreement with him may I know,
Sir, if the black market prices of
cement have since come down from
Rs. 18 to Rs. 117

Surr T. N. SINGH: I am not con-
versant with black market transac-
tions. So I cannot give the answer.

Sar1 ARJUN ARORA: May I know,
Sir, if this useful function performed
by the State Trading Corporation will
be continued even if the proposal to
decontirol cement materialises?

Surt MANUBHAI SHAH: I am
very glad that this question has been
asked. As a matter of fact the services
rendered by the S.T.C. have been so
highly appreciated even by the pri-

to perform all the functions of the
ST.C. but I doubted whether they
could have done it even at four times
the cost.

Serr A, D. MANI: According to the
statement it is said that incentive
bonus will be given to cement pro-
ducers and also subsidy for switching
over from coal to furnace oil. May I
ask the Minister how much in ferms
of money thig costs to the consumer
in both the sales?

Seri MANUBHAI SHAH: No. The
consumer is thoroughly protected in
the contract. That is why loss is there.
About what the hon'ble Member, Shri
Bhuwalka, asked, he did not realise
that when the bonus was given, the
burden had to be absorbed by the
pool. It was due to this extra burden
that the deficit was caused. When the
incentive for bonus to be paid was
there and when the railway freight
was to be enhanceq all this went into
the S.T.C. cost. Therefore, there is
loss. As soon as the price is revised
taking the realistic factors into consi-
deration, there will be no loss.

Sert M. M. DHARIA: In view of
the present emergency and the need
for cement for defence purposes,
have the Government taken any de-
cision to suspend decontrol of ce-
ment?

Suerr T. N. SINGH: No decision has
been taken finally,

Seer P. K. KUMARAN: Sir, there
was some sort of artificial shortage in
the supply of coal due to defects in
railway wagon position. Now they
are in a position to carry coal to dif-
ferent parts of India in a very quick
way. May I know, Sir, why their pre-
sent capacity to move coal should not
be utilised so that the importing of
furnace oil can be reduced?

Sert MANUBHAI SHAH:
quite correct. That is what is

It is
being

[
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done. Wherever we are in a potition
to move coal from long distances like
in Madras or in Cochin, no subsidy
for furnace oil is given. The coal has
tto travel from Bihar coalfields
wherever it has been practicable even
-with the little surplus; it is not such
an extraordinary surplus, Whenever
we are able to move it no subsidy for
furnace oil is given. Whenever coal
cannot be moved, oil subsidy is to be
given.
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Sarr B. K. P. SINHA: Sir, the ac-
cepted philosophy behind the opera-
tion of State enterprise, both indus-
trial’ and commercial, is that at best
they should run on a no-profit-no-loss

[ 16 N'EP. 1965]
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basis. May I know, Sir, why this un-
a.ertaking or enterprise, which, by no
stre tch of imagination can be called
a pup,lic utility undertaking, is being
run gen.’TOUSLY on a loss basis by the
Governme, ™’

Serx MAN UBHAI SHAH:  Firstly,
we have nevey accepted the theory
that we shall do trading on a no-
profit no-loss basis. :"here is no charit-
able institution here, We Want to
make the maximum pr\"ﬁt for the
public Exchequer. When y"ou make
the maximum profit, there n. 2Y also

be some contingency where traa, © can
be on Ioss,

Y
~

Sert D. L. SEN GUPTA: Sir, it i¢’
in the air that the Government is
going to decontrol cement. May 1
know, Sir, whether this deficit in
cement has anything to do with this
decontrol of cement proposition?

Sarr T. N. SINGH: I have not been
able to understand the full import of
the question. But the decision to de-
control was taken because of various
other considerations.

Sarr D. L. SEN GUPTA: May I
know, Sir, if the decision has been

taken because you are suffering losses
in handling?

Surr T. N. SINGH: No, no.

*651. [The questioner (Shri Niran-
jan Singh) was absent. For answer,
vide col. 4265 infra.]

1TELEVISION SETS

*469. SR D. THENGARI: Will the
Minister of INDUSTRY AND SUPPLY be
pleased to state:

(a) whether it is 5 fact that a firm
in Kanpur has entered into an agree-
ment with the Government of India
for the manufacture of television
sets; and

(b) if so, what are the details of
the agreement?

Tae DEPUTY MINISTER 1N THE
MINISTRY or INDUSTRY axp

{Transferred from the 7th Septem,
ber, 1965.



